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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

C.A.N0.730/1999.

L T R i T ™

Cate of decision: 12-5-1999,

Between:

Sri v.anil. .o . Applicnt.

And

1.THe @ommond.nt of Artillery Centre,
Golkonda, Hyder sbad 500001.

2.The District Employment Officer,
Hyderabad Labour, RTC ‘X' Rcads,

Hyderabad: .o . Respondents,
Counsel for the Applicant: Sri K.Venkateswarlu.
Counsgel for Respondents: Miss. Shama for Respondent

Sriyv.Anil Kumar for R-2.

JUDGMENT.

(by Hon'ble Sri B. S. Jai Par meshw,r,Member(J)

- oy

Heard Sri K.Venkateswarlu, le.rned counsel for

the Applicant and Miss. Shama for Respondent No.l and

Sri v.Anil Kumar for respondent No.2.
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The Applicant herein isan aspirant for the post
of Coock in the Respondént No.l's Organis.tion. It is
stated that the Respondent No.l hsd approached thé Res-
pondent No.2 to sponsor the eligible candidates for filling

up the post of a Cock on regular me_sure.

‘It is stated that the Respondent No.l1 is considering

the candidates sponsored by the Employment Exchange only~-

Relying upen the decision of the Hon'ble Supreme
Court in the c.se of EXCISE SUPERINTENDENT, MALKAPATNAM,
KRISHNA DISTRICT Vs. K.B.N.VISWESWARA RAO AND OTHERS
(1996(6)Scale 676, the applicant has filed this 0.A., praying
for a direction to the Respondent MNo.l to consider his
candidature along with the other candidates sponsored by

the Employment Exchange.

On the basis of the decision of the Hon'ble Supreme
Court, the Respondent No.l is directed to consider the
candidature of the applic_nt for the post of Cook in its
organis,tion along with the candidates sponscred by the
Employment Exchange provided the applicant submits his appl&-
with all necessary testimonials commencement of

cation/atlegst 7 dpys prior to the date of/selectiory with

at: xzeeERxxy omoimextat® process either by written test,
Cs
viva-voase or both.

With the above direktions, the 0.A., is disposed of

at the admission stﬁge. No costs.

53 PARAME
Membdr (J)

Q1%
Date: 12-5-1999. "‘l"/

sss. Dictatcd in open Court. ﬁv~mﬁ
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